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“3. Further, we find that in O.A No. 422/2023, O.A No. 289/2024 and O.A No. 291/2024, it is an admitted position

that the lease area has been substantially reduced by Mining Authorities and that being so, under provisions of Environment
Impact Assessment Notification dated 14.09.2006 as amended from time to time as also the conditions of EC, if there is a

HEley,

accordingly restrain them from carrying out any mining activities till they obtain fresh EC in accordance with law. District
Magistrate, Banda, Senior Superintendent of Police, Banda and Member Secretary, UPPCB shall ensure compliance of this
order.

4. Further, we find from record that vide order 20.05.2024, Joint Committee comprising Ministry of Environment,
Forest and Climate Changes, UPPCB, Central Pollution Control Board and a representative of Wadia Institute of Geology,
Dehradun was constituted to submit its report with regard to following aspects:-

T whether for the purpose of mining, cutting of hills which may result in ultimate extinction of hills can be
allowed and whether it may not affect the environment and ecology permanently and have detrimental effect on the ecology.”

aspect on which they were required to submit report vide order dated 20.05.2024.
6. List on 02.09.2024.”
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“3. Further, we find that in O.A No. 422/2023, O.A No. 289/2024 and O.A No. 291/2024, it is an admitted position
that the lease area has been substantially reduced by Mining Authorities and that being so, under provisions of Environment
Impact Assessment Notification dated 14.09.2006 as amended from time to time as also the conditions of EC, if there is a
change/alteration/modification in the project, proponent is required to obtain fresh/revised EC and so long as such EC is not
obtained, the earlier EC lease to be valid EC for carrying out mining on the area permitted by Mining Authorities at this stage
hence, proponents in above three matters cannot be allowed to continue with mining activities without valid EC. We
accordingly restrain them from carrying out any mining activities till they obtain fresh EC in accordance with law. District
Magistrate, Banda, Senior Superintendent of Police, Banda and Member Secretary, UPPCB shall ensure compliance of this

order.
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4. Further, we find from record that vide order 20.05.2024, Joint Committee comprising Ministry of Environment,
Forest and Climate Changes, UPPCB, Central Pollution Control Board and a representative of Wadia Institute of Geology,

Dehradun was constituted to submit its report with regard to following aspects:-
« whether for the purpose of mining, cutting of hiils which may result in ultimate extinction of hills can be

allowed and whether it may not affect the environment and ecology permanently and have detrimental effect on the ecology.”

5. However, the report submitted by the Committee does not touch on the said aspects at all and is totally silent. We
call upon the members of the said Committee to explain, why this aspect has not been examined though that was the only
aspect on which they were required to address, and explain why appropriate action may not be taken against them for non-
compliance of order of this Tribunal. However, we leave it open to Committee to submit supplementary report covering the
aspect on which they were required to submit report vide order dated 20.05.2024.

6. List on 02.09.2024.”
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"3. Further, we find that in O.A No. 422/2023, O.A No. 289/2024 and O.A o
29172024, it is an admitted position that the lease arca has been substantially reduced by Mining
Authorities and that being so, under provisions of Environment Impact Assessment Notification
dated 14.09.2006 as amended from time to time as also the conditions of EC. if there is 4
change/alteration/modification in the project, proponent is requircd to obtain fresh/revised C and so
fong as such EC is not obtained, the earlier EC lease to be valid EC for carrying out mining on the
wrea permitted by Mining Authorities at this stage hence, proponents in above three matters canno
be allowed to continue with mining activities without valid EC. We accordingly restrain them from
armying out any mining activities till they obtain fresh EC in accordance with law. District
\Magistrate. Banda, Senior Superintendent of Police, Banda and Member Secretary. UPPC 13 shall
cnsure compliance of this order.”
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"3 Further, we find that in O.A No. 422/2023. O.A No. 28972024 and O.A No. 29172021 11 i«
vadmtied position that the lease area has been substantially reduced by Mining Authoritics and that hemg
wander provisions of Environment Impact Assessment Notification dated 14.09.2006 as amended fron time
Clime as also the conditions of EC, if there s a change/alteration/modification in the project. proponent is
quired to obtain fresh/revised EC and so long as such EC is not obtained, the carlier EC lease to be valid | (
¢ earrving out mining on the area permitted by Mining Authorities at this stage hence, proponents in above
iree matters cannot be allowed to continue with mining activities without valid EC. We accordingly restrain
e from carrying out any mining activities Gill they obtain fresh EC in accordance with law. District

lwwstrate. Banda. Senior Superintendent of Police, Banda and Member Secretary, UPPCRB shall ensure
wphance of this order.™
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=3 Further. we find that in O.A No. 422/2023. O.A No. 2892024 and O\ Mo

07 20240 s an admitted position that the lease area has been substantially reduced by Mg

uthortties and that being so. under provisions of Environment Impact Assessment Notification

Jed 14092006 as amended from time to time as also the conditions of FEC. if there 10 a

ree dlteration modification in the project. proponent is required to obtain fresh/revised 1€ and o

12 as such 1C s not obtained. the earlier EC lease to be valid EC for carrying out minine on the

+ permitied by Mining Authorities at this stage hence. proponents in above three matters cannol

- ziowed to continue with mining activities without valid EC. We accordingly restrain them from

Lrvmg out any mining activities till they obtain fresh EC in accordance with law. District

Jlagisirate. Banda. Senior Superintendent of Police, Banda and Member Secretary, UPPCE shall
nsure compliance of this order.”
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3 Turther, we find that in O.A No. 422/‘7023 O.A No. 289/2024 and O A No. 29172024 1t 15 an admitied
that ﬂu fease area has been substantially reduced by Mining Authoritics and that being so. under provisions of favirors
Impact Assessment Natification dated 14.09.2006 as amended from time to time as also the conditions of £ f ther

change alieration ‘modification in the project, proponent is required to obtain fresh/revised EC and 5o long 25 sten fe
abtawned. the earlier FC lease to be valid EC for carrying out mining on the arca permitied by Mining Authonties =t
hence, proponents in abave three matters cannot be allowed to continue with mining activities without vaid [
accordingly restrain them from carrying out any mining activities till they obtain fresh £C in accordance witn iz
Magistrate. Banda, Senior Supcrmtcndcm of Police, Banda and Mcmber Secretary, UPPCB shall ensure compiance

order.
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“3. Further, we find that in O.A No. 422/2023, O.A No. 289/2024 and O.A No.
291/2024, it is an admitted position that the lease area has been substantially reduced by
Mining Authorities and that being so, under provisions of Environment | mpact Assessment
Notification dated 14.09.2006 as amended from time to time as also the conditions of EC, if
there is a change/alteration/modification in the project, proponent is required to obtain
fresh/revised EC and so long as such EC is not obtained, the earlier EC lease to be valid E-C
for carrying out mining on the area permitted by Mining Authorities at this stage hence,
proponents in above three matters cannot be allowed to continue with mining activities
without valid EC. We accordingly restrain them from carrying out any mining activities till
they obtain fresh EC in accordance with law. District Magistrate, Banda, Senior
Superintendent of Police, Banda and Member Secretary, UPPCB shall ensure compliance of

this order.”
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